
cl I '1°11  

ORDPX- DEL 

r 

21.8.1995. 

Son.Mr. T.L.Vermailse, 
Mt. S.Layal4A.M. 

4one lOr the a lie ant. Sri A. 

for the resrfilneients is preeert. The I card counsel for 

;:he respond,nts atated that the controversy involved in 

thin z,pplicatior hoSh ,Nlrea 	een sqt at rest by the Pon 

Supreme Court in Civil ArTeal Ao.M1-88/95.Since the 

water has alreaay been decide6 by the Ron. 

ANMES Court, no ueeful purpose wilt, h served 

served by further adjourning this arrlicetion. Weo 

therefore# pi:ocoeded to dispose of this application 

rate sheet. 

JI. 	 J.M. 


